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ROER 
(Shri S.P.Mukerji, Vice Chairman) 

We have heard the learned counsel for both the 

parties and have gone through the documents carefully. 

in this 	lication the applicant has sought two reliefs. 

Firstlyhe prays that the offending part of the impugned 

order dated 4.7.88 at Annexure-1 which indicates that 

his seniority in the higher grade would be determined 

on the basis of the date of promotion, should be set aside 

as he claims that he should have been promoted to the 

higher grade when he completed 16 years of service in 

the lower grade in 1981. Under the scheme of time bound 
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promotion he was thus entitled to promotion on 30.11.1983. 

He was not considered for promotion because some disciplinary 

proceedings were under way at that time which ultimately 

concluded in reduction of his pay for a period of one year. 

The other relief claimed in the application is against the 

impugned order dated 9.9.87 at Annexure—Ill by which the 

disciplinary, authority directhd that the period between the 

date of dismissal and the date of reinstatement i.e., between 

24.5.85 and 3.5.87 would be treated as duty for the purpose. 

of 'pension only and pay and allowance during this period 

will belimited to the subsistence allowance. 

2. 	Since the second relief has nothing to do with 

the question of his seniority and promotion to the higher 

grade in 1983 as claimed by him, this application cannot be 

entertained in the present form because of the defect of 

plurality of remedies. The learnad counsel for the applicant 

prays that the admission of this application should be con-

sidered by deleting the second relief. In that case the 

relief claimed against Annexure—I which is dated 4.7.88 

would not be time barred and the question of condonation of 

delay as prayed for in the tLP.No.619/89 would not arise. 

The learned counsel for the applicant indicated that the 

applicant has not made any representation to the competent 
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authority against the impugned order dated 4th July, 1988 

at Annexure—I. His contention that there is no statutory 

Mn 
provision for making such a representation 	?not be 

accepted because Sub—Rule (4) of Rule 23 of C.C.S(CCA)Rules 

amply provides for an appeal to the competent authrity 

against this order whjh according to him denies him the 

appropriate seniority and promotion to the higher grade. 

In the facts and circumstances we dispose of this applicat- 

ion with the direction that the applicant if so advised aj 
C 

file a representation against the impugned order dated 

4th July, 1988 at Anne xure—I ) to ttre respondent No.3 within 

a period of one month from the date  of communication of 

this order and the respondents are directed to dispose of 

the representation after condoning the delay, if there is 

any, within aeriod of three months from the date of receipt 

0 
	 of the representationin accordance with law. The applicant 

will be at liberty to seek redress if so advised, from 

appropriate forum if he feels aggrieved by theoutcorne 

of his, representation. We also make it clear that deletion 

of the second relief will not in any manner prejudice the 

applicant from a4i 	redress in accordance with law from 

the appropriate forum. There will be no order as to costs. 
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